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BEFORE ThE CEKWTRAL ADNMINISTRATIVE TkIBUMAL
BOMBAY BENCH, CalbF AT NAGPUR.

0.A.881/92

G.S. Sainis,

R/0 'Geetagovinda'

Plot No.17, Shriramnagar,
Somalwada,

Coh,630/92,

F. Kunga Rao haidu,
R/o H.K0.283,
Near Happy Hours Primary achool
hhalasilines, '
\ ’UiLJL)UR - l+f40 001 » LI Applicant [ ]

f
: (b E52/92, {

Ij .B » I‘;ajumdar,
k/o 41, Postal Audit Colony,
Ranapratap rager, '

1. Unicn of India,
Departnent oi losts,
wak Eheawan, Sansac Larg,
hew Lo 1li - 110 OO ,
thpeouph its Secretary.

2. UDirecter of Accounts (Fostzl) |
LAGFUR - 440 001, .« Respcnienis,

Coran : Hon'ble Shri Justice 1.5, Teshpende, Vice Cheirmar.,
ton'ble Shri L..Y. Priclkar, icubor (a).

ﬁ;jearances

i LK., Desbpande, Counsel
por the gpwllcant.

' Shri Ramesh Larda, Counsel
for the Respondentis.,

ORAL JUDGMERT : . - | Dated : 15.3.1993,

3 Fer : Hen'ble Shri Justice i.S. Lesn.znde, Vice Chairman !

In view of ‘theldecision of this Tribunal dated

1€.1.1993 in 0.A.496/292, the Rule is made absolute in

terms of prayer 1I of the aﬁplication.‘ The monetary
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C.A.881, 630 & 882/92,

entitlements of the applicant shall be worked out
within a period of 3 months from tocay, together

-with costs quantified at k.300/-, f
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